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pectively in black mark;!t and they 
are still a scarce commodity. Fair 
price shops supply one Kg. sugar per 
unit and 10 Htres kerosene on every 
card in urban areas. whereas 130 
grams of sugar per unit and 2 litres 
of kerosene are being supplied in rural 
areas. It has been causing wide-
spread resentment among the rural 
consumers. 

Just half of the required quota of 
kerosene is being supplied to the 
people in my constituency Salempur 
(Deoria) due to which a large number 
of ration card holders are unable to 
get kerosene. Shortage of commodi-
ties and price rise have been causing 
great resentment among the people. 

I apprise the House of the serious 
situation prevailing there and urge 
upon the Minister of Finance and the 
Minister of Food and Civil Supplies 
to take effective measures in this re-
gard and quota of kerosene oil 
should also be increased. 

(vi) Need to take steps to encourage 
use of fmit aud fruit joic~ ~ 

SHRI MAHESHWAR SINGH 
(Manon: ~r. Deputy Speaker. ~ir. 
with your kind permission, I have 
stoodup to raise the following matt~J 
unut>r 11l1e 377. 

India produces 75 million tonnes of 
fruits and vegetables, out of which 30 
per cent gets perished. before reaching 
the ~onsumers. If this, produce is made 
available to the consumers in adequ-
ate quantity, it would solve the seri-
ous problem of malnutrition. which 
the country is facing today. Thi:i 
would also help in providing remu-
nerative prices to the fruit producers. 
In this context. I urge upon the Gov-
ernment to make it mandatory for soft 
drink manufacturers to have a twenty 
per cent fruit juice content in their 
produce; to do away with excise duty 
on fruit juice and its packing ma-
terial; to supply fnlit juice as soft 

drink in Government sponsored meet· 
ings and conferences; to provide a 
thirty per cent subsidy at the initial 
stages to the cooperatives marketing 
fresh fruit juice and also to give 
wide publicity to the need for using 
fruit juice in order to remain healthy. 

f'l(:JC\L;\.f..- \-~ 

(vii) Demand fOl' not _uing eori-
ronmental clear~ aud In-
dus1rial Licence to NoelL, 
Bombay r ,\.1 ... "-1-=:» J_:) 

{Ellglishl 

SHRT VTDY_ADllA~ GOKHLE 
(Bombay North Cent"al): Mr. De-
puty Speaker. Sir. on 16-11-1989. the 
Ministry of Industry issued letters of 
intent to NOCIL for expansion-cum-
new establishment of huge petro-
chemical complex in New Bombay 
creating a precedent and openin~ 
floodgates for expansion of numer-
ous chemical industries in the area. 
which is dangerous for environment 
and millions of human settlements in 
and around New Bombay. 

NoelL has been exempted from 
vital locational Te~trictions in licens-
ing policy by the Ministry supersed-
ing its earlier rejection in De(.ember. 
1987. The NOCIL proposal had b..!en 
rejected at various levels in the past. 

More than half a dozen expert 
committees appointed by the Central 
and State Governments have repea-
tedly opposed, any further location or 
expansion of industries in Bomhay 
Metropolitan Region. 

Public inc1udinp; various environ-
mental organisations like '·Thane 
Area Environment and Human Life 
protection Committee" have already 
warned the Government of mass ..lgJ-
tation. I too have brought the seri-
ousness of the situation to the notice 
of tnc iespective Ministries. 

I urge upon the Government not to 
hsue the environmental clearance 
and industrial licence to NOClL. In 


